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Central Administrative Tribunal
principal Bench

0.A. No. 13 of 1999

New Delhi, dated this the 723rd April, 1999

Hon’bie‘Mr. $.R. Adige, Vice chairman (A)

shri Prabhudayal,

s/o Banduijl Meshram,

R/0 5576, vusuf Saral.

New Delhi-110016. ... Applicant

(By Advocate: shri D.R. Gupta)
Versus
The Chief controller of Accounts,
pept. of supply, :
16, Akbar rRoad Hutments,
New Delhi-110011. : ... Respondent
(By Advocate: Shri S.M. Arif)

BY HON BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)

roplicant impugns respondents’ varbal orders

dated 28,9,98‘t9nn1nating his services and seeks

reinduction and gran_t of temporary status and requl arisation

on completion of 206 days of sgrvice from the date of
his appointment "ang“gegp{arisation with benefit of

continuance of service and back wagese

2, Heard both side§§~

3 . Respondents have not denied applicant's assertion
that ha was initially engaged on 29,10, 97 as a Casual
Laboury the number of days put in by him during 1997
and 1998 till he uwas eventually disengaged in 1998 is

con tained in Statement a9 yhich is taken on reco rd.

4 From the perusal of Statement tat it is clear
that the applicant had acquired temporary status
in tems of P & T's OM datad 10,9, 93, on the date he

was disengaged i.,8. 29.8,98, It is now well settled through

a catena of j ‘
" f qudgments that it is not necessawy for the
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casual labour to have been _in service on the date
o:;f‘ i ssup of those 6rders for grant of_’ temporary
status if he had put in_the requi red length of
service and was otherwise eligible . It is not
{ihe respondents' case that applicant uas otheruwise
inegligible for grant of temporary statuse It is
¢lear that when the applicant’s services vere
disengaged on_ 29,8, 98, he had acqui red temporary
status and his services could have been teminated
only after giving one month's notice or one month's
p hen Feng .
wages ;. which was not done,
Se thder the circumstances this OA is .di sposed
of with a direction to respondents to pay applicant
ori &’ mon th 'sruages, in-l1ieu of no tice-within 2 mon ths
from the date of receipt of a ‘,oop‘y of this order o
subject to availability of work when they are
considering engaging c_asual labovur, they should
'oonsi der engaging spplicant in praeference to junior
and outsiders, and when engaged, gpplicant shall be
-a casual labbunt{uith temporary status.. After

Coma
angaqement he szﬁ work out his right to be

considered for regul arisation subject to availability

of vaceancy and in accordance with rules and

Kinstructione on the subject’};l No oostse
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